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Hrtn’ble Mr..Tustice Alok Kumar Singh; M(J)
Hon^ble Sri S-P-Singh. Member (A) |

liist revised. No body is responding for, the applicant.
On the l^ t occasion, no body had responded for the applicant
Sri; Rajendi-a Singh is present for | respondents and he informs that
sulDstantial compliance has already been made. In view of the substantial
compliance, t h i s  c o n t e m p t  p e t i t i o n  is iFmally disposed ^  in fiill and final
satisfaction.^

Member (A)
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